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The applicant has approached to

whao 1iasd 3fler serving more tran 22 vysars with the
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arz that the applicant is s widow of dJeceasad Jabhoo
who wae rosted as Fittar in —orbshop ,Central Rallway
hansi ot the tickast Mo, 3701 .0He was appointad on 9.1.1545

in carriaze and Panon workshop Central Railuway, Jhansi and
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rasignation on 1C,LC.L%%7. I~ suppor
applicant has filad Annexurs-l whieh 1s the fdaath certificate
of the laeaaszd Dabhoo which shows that the 3foresaidl
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3. The main nrievence O@PBUIEBE of the applicant

arpe ars to ha that laspite of her persistent and kast
efforts, nothing coold frojtifyv, therefore, she approachail
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4, The learned counsel for the applicant while

adverting the contents of the application and papers

annexed thereto and the representation dt. 13,11,1990
(Annexure- 3) addressed to A.C.M.E., (W) Central Railway,
Jhansi (respondent no. 3) which is still lying undecided,
has urged that if a direction is issued to the résponjents
to decide the above representation at @@8@ an early date,
the same may go along way in giving substanﬁial redressal
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5% Having considered all the view points and the
~

to the griéevance of the applicant.

aspects of the matter, I find it expedient that the ends
of justice would be met if the respondent no., 2 is
dirscted to decide the "above representation of the applicant
jated 13,11,1990 (Annexure-3) within a period of 2 months
from the date of communication of this ordei‘in accordance
with the ext&;t rules, regulations and the orders of the
Railway Board in this regard and to redress the grievance of
the applicant after necessary verification and inééstigation.
It is made clear +that in case the above representation
of the applipant dated 13.11.1990 1is not ® readily

- ~thon ",
availabe /33 the respondent no, 2 amd in that case, the
applicant shall furnish a copy of/the same to the respondent

no, 2 to enable him to take action as directed above,

6. In th@ result, the applicatiénanof the applicant

is disposed of with the above directions. No order as to

costs,
Member (8) 7.8 72
Dated: 7,8,1992
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